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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI
ORIGINAL APPLICATION NO. 617 OF 2022

IN THE MATTER OF:
Pushpender ...Applicant
Versus
State of U.P. & Ors. ..Respondents
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with supporting photographs issued by Respondent 4-8
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Pics of RO plant
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Delhi Office

From: Kunal Chopra

Sent: 01 May 2023 14:09

To: Consultant Judicial-NGT(P.B.)

Cc: Shri Venkatesh; Jatin Ghuliani; Anant Singh; Mohit Mansharamani; Delhi Office;
jesalw@gmail.com; vanita.bhargava@khaitanco.com; roprayagraj@uppcb.in

Subject: [Filing by way of e-mail] - OA No. 617 of 2022 - Pushpender vs State of UP & Ors

Attachments: Compliance Affidavit in OA No.617 of 2022.pdf

Dear Sir/Ma’am,

We represent M/s Prayagraj Power Generation Company Limited(“Respondent No. 4”/“PPGCL”) in the
captioned matter which is pending adjudication before this Hon’ble Tribunal.

The captioned matter was taken up for hearing on 24.04.2023, wherein this Hon’ble Tribunal had directed
PPGCL to take requisite steps for making the RO Plant operational.

PPGCL was further directed by this Hon’ble Tribunal to file a compliance report before this Hon’ble Tribunal
within seven days from the date of receipt of the order.

Hence, in compliance with the directions passed by this Hon’ble Tribunal vide its Order dated 24.04.2023,
PPGCL is hereby filing the compliance affidavit wherein it has categorically stated that the RO plant has been
fully operationalised w.e.f. 28.04.2023. The copy of the letter addressed to UPPCB along with the supporting
photographs demonstrating the operationalisation of the RO Plant, is annexed with the compliance affidavit.

Kindly treat this e-mail as a valid medium of filing of the compliance affidavit being filed on behalf of
PPGCL.

Best Regards,

Kunal Veer Chopra

Associate, SKV Law Offices

+918953286738 | kunal.chopra@skvlawoffices.com
[ s ) d | B-50, Defence Colony, New Delhi-110024, India.
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IMPORTANT: The contents of this email and any attachments are confidential. They are intended for the named recipient(s) only. If you have
received this email by mistake, please notify the sender immediately and do not disclose the contents to anyone or make copies thereof.

!J Please consider your environmental responsibility. Before printing this e-mail message, ask yourself whether you really need a
hard copy.
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